Open Court

Central Administrative Tribunal,
Allahabad Bench,
Allahabad

This the 16™ day of August, 2021

Hon’ble Mrs. Justice Vijay Lakshmi, Member (J)
Hon’ble Mr. Tarun Shridhar, Member (A)

Civil Misc. Contempt Application No.330/00030/2020
IN
Original Application No. 1349 of 2019

Chandra Bhushan Singh (C. B. Singh), aged about 64 years, Son of Late
Randhir Singh, Ex-Superintendent of Post Offices, Kanpur (M) Division,
Kanpur, Resident of SA-6/2, A-3, BN Maruti Vihar, Aktha, Sarnath,

District-Varanasi.
............ APPLICANT
By Advocate: Shri Dharmendra Tiwari
VERSUS

1. Mr. P. K. Bisoi, Secretary, Ministry of Communication, Department of
Posts, Govt. of India, New Delhi.
2. Ms. Arundhaty Ghosh, Director General, Department of Posts, Govt.

of India, Dak Bhawan, Sansad Marg, New Delhi.
............. Contemnors/Opposite Parties/Respondents

By Advocate: Shri Rakesh Kumar Srivastava

Shri Raghvendra Pratap Singh
ORDER

By Hon’ble Mrs. Justice Vijay Lakshmi, Member (J)

We have joined this Division Bench online through Video

Conferencing.



2. Shri Dharmendra Tiwari, learned counsel for the petitioner and Shri
Raghvendra Pratap Singh, learned counsel for the respondents, both are
present in court. Shri Rakesh Kumar Srivastava, another learned counsel

for the respondents, has appeared online through video conferencing.

3. Learned counsel for the petitioner submitted that the order dated
24.12.2019, for non-compliance of which, he had filed this contempt
petition, has been set aside by the Hon’ble High Court in Writ Petition No.

9313 of 2020, therefore, the contempt petition may be dismissed.

4. In view of the submission made by the learned counsel for the
petitioner, the contempt proceedings are closed. Notices issued to the

respondents are discharged.

5.  All the pending MAs are also dismissed as having being

infructuous.

6. Hon’ble Shri Tarun Shridhar, Member (Administrative) has

consented to this order during virtual hearing.

(Tarun Shridhar) (Justice Vijay Lakshmi)
Member (A) Member (J)

Manish



